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Government of Jammu and l~ashmir, 

Home Department, 
~iyil Secrcta!'iat', J&K. Srinag11r 

- -....------- - -
Notification 

__ _. __ 
1f Sri nagar, the li!_lor June, .2019. 

- --.-. ~-~t~) ~5 ;z :- ~Vhereas, vide notification SR0-297 dated Jot~> of .AugusL,_2QOJ_,_ 
AddJtional D1str1ct and Sess10ns Judge, Jammu was nppoinkd a:. an Ex-officio Arbitrator to 
make an award in respect of land meHsuring S71· Kanals and 05 Marias situated at Village 
Deeli, Tehsil and District Jammu; and 

Whereas, the Arbitration proceedings '"en• not completed within the stipulated 
period and on the request of the Arbitrator, the thne to complete the proceedings was extended 
from time to time, the latest having been granted vide notification SR0-20S dated 281" of June, 
2016, in terms of,,hich the time for making the award was extended by a further period of four 
months upto 28.10.20 16; and · 

'Whereas, the A1·bitrator in terms of communication No. 551 ADJJ dated 26.09.2017 
sought four months further extension of time; and 

\};lhcrcns, the request of th~ Arbltralo1· for t'Xlew:riou !u limt: wa~ under 
consideration and in the meanv .. •hlle the Hon'ble High Court at Jammu )n terms of its order 
dated 21.02.2018 passed in APOWP No, Sh!018 in OWP No 256/2018 read with order dated 
07.0.2.2018 titled Ranjeet Singh and others vs. State and others, inter-alia, directed to extend 
the period for passing the award by four months from the date of receipt of . t"rti.fied copy of the 
order; and 

"Whereas, the matter has been examined and after consideration, it has been decided 
to accept the recommendation of the Arbitrator regarding grant of extension in time for 
making the award. 

Now, therefore, jn exercise of the powers conferred by sub-rule (1) of rule l 0 of the 
Jammu and K~shmir Requisitioning and Acquisition of Immovable Property Rules, 1969, the 
Government hereby direct that the time for making the award shall and shnll al~'·ays be deeme:J 
to have been extended by a further period of Four months w.e.f the dare of 1ssuance of thJS 

notification. 

By Order of the Government of .Jammu and Kashmir. 

J. Home/Clr.S.S/89 
'PY to the:-

Sd/= 
(Shalecn Kab.ra) lAS, 

Principal Secretary to the Government, 

Dated: - Jb .07.2019. 

1. Financial Commissioner (Revenue), J&K. 
t Principal Secr e t ... ry to the Hon'bl e Gover11or, J&J\, Srinag ar. 
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.. ~retary to the Government, Department of Law, Justice and Parliamentary Aflairs 
(w.7.s.c) . 

• D.iY.isio:nal-Commissioncr, Jammu. - -- · -
Additionn} District and Sessrons Judge, Jannnu. Tlus has reference to his letter No. 55lAD11-~ 
dite<l !6.09.2017. 
Deputy Commissroner, Jammu. 
Special Secretary to ChiefSecretar·y J&K 

- Dtrector Ar-chaeology. Atchive5 and Museums. 
OSD to.Hon'ble Advi~or (G }. 

). OSD to Hon'ble Advisor (V), 
. OSD to Hon'ble J\d,~lsor {K) . 
• General Manager, Ranbir Government Press, Srinagar/Jummu . 
• Private Secretary to Priucipal Secretary to the Government (Home Department) . 
• 1/C, Website, Home Department. 
, Office Records fil e. 
•alw~ili~- · . 

(i) Principal Director Defence Estates, Nortllel1l.Couuuauu, P.O Satwan, Jammu. 
(ii) Defence Estates Officer, Jammu Udhampur Cu·cle.. 
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(RashiJ fKh$s. 

Under Secretary to the Government, 

' I . I 
) • 


